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of lano by the State Covemment
and satisfactory feasibility study.

(c) in view of the very low traffic
(around 33 per cent) obtaining on
the present tri-weekly between
DelhiyBliubaneshwar, the Indian Air­
lines have no plans for the present
to operate a daily direct flight bet- 
been Delhi and Bhubaneshwar.

]>einands of Central Government
Employees, Accounts Office, Luck­

now
4885. SHRI SAMAR MUKHERJEE:

Will the Minister of FINANCE be
pleased to state;

(a) whether he is aware that the
long-standing demands of the employ
68 of Central Government at Area
Accounts Office (Central Command),
Lucknow, such as medical claims,
overtime, P.F. advance, drinking
water facilities, etc., were suppressed
by the authorities who served notice
about pay cut̂  forfeiture of past ser­
vice etc., after 2 years alleging that
the employees had gcme on strike;

(b) whether he is also aware that
the 94 employees against whom the
notice has been served had been for­
cibly restrained from work ag the
police/PAC surrounded the office
from 24th July, 1979 to 6th August,
1979; and ’

(c) if so, what steps have been
taken to withdraw the notices served
<in the aforesaid employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI s AWAI SINGH SISODI/'*
(a) Legitimate and reasonable de­
mands of the employees, such as me­
dical claims, overtime, P.F. advances,
drinking water facilities, etc,̂  were
never suppressed.

Administrative action, including
pay-cut prescribed under the rules,
was taken against those employees
who had resorted to an illegal strike
and agitation from; 22nd June 1979 to
30th July 1979 The pay-cut for the

month of July J979 was enforced in
1979 itself. As regards the pay-cut
for the strike period of 9 days during
June 1979, after careful consideration
of the whole case  ̂ a decision to im­
pose the pay cut was taken and final­
ly implemented in July 81.

(b) There wag no question of for­
cibly restraining the employees irom
work by the police/PAC,

(c) Does not arise.

Involvement of bank employees in
cheating forgery cases

4886. SHRI SUBHASH YADAV;
Will the Minister of FINANCE be
pleased to state; "

(a) the number of bank employees
ound involved in'cheating and for­
gery during the last three years, year- 
wise and in 1981 so far in various,
parts of the country;

(b) the total amount involved;
(c) the particulars of these emp­

loyees of the banks; and
(d) the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAHOT); (a) to (d).
Information for the years 1978, 1979,.
1980 and 1981 (upto August, 1981).
indicating the number of employees
of public sector banks, found to be
involved in cheating and forgery after
completion of departmental and or
crinnnal proceedings^ the punishment
awarded and the total amount invol­
ved is being collected to the extent
possible and will be laid on the Table
of the House.

4 887 . ^
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^iPrf^ 5̂  r̂ĉ T if , ^ »TFT (■««) 
if  unft ^  R̂HTT hrrw-trr if

(^) ?f (^).̂  31 iTPaf, 1981
qy w  ^V dir
«  if  iTpit ^  ^
^irtrhRl ^  W f^  5^ 3Tn:nfy ajfr
q;«rr ?rnr^ ^  qr

j

fq'aCT̂ ir

^0 ^  ?TR 31 Hl^̂ 31 irr#, wr(i ^rz,'r % F̂fTOT
^ 0 1981 ^f 1981 ^r Mii t(TFr% %i wi'CT

f̂ '-̂  Pa % f^q^fn % f ’̂CT ft;cr THT
iiH=rn: w.x0 0
T-t =j+-Î T •
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News-ltem captioned “Firms depriving 
Centre of Income-tax”

4888. SHRI'R. K. MHALGI: Will
the Minister of FINANCE be pleased 
to state:

(a) whether Government have no­
ticed the report published in the 
^Statesman* New Delhi, dated 2nd 
April, 1981 under the caption “Firms 
depriving Centre of Income-tax” ;

(b) is. the said report substantially 
correct;

(c) if so, whether Government pro­
pose to take appropriate action against 
the officials who are, responsible for 
this fraud;

(d) whether on noticing this case 
Government have made any study of 
payments made to all the foreign col­
laborators doing business in India;

i
(e) if so, how mamy more such 

cases have been detected an<i what 
action has been“ taken in each case; 
and .

(f) if not, the reasons for not in­
vesting similar possible cases of fraud 
On the income tax departmjent?

THE MINISTER OF* STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA); (a) Yes, 
Sir. *

(b) to (f). The matter is 
examination.

under

Formulation of Gramin Bank Scheme 
under 20-Point Programme

4889. SHRI RASA BEHARI BEHE- 
RA: Will the Minister of FINANCE 
be please^ to state:

(a) whether in order to implement 
20 point programme Gramin Bank,^ 
schemes was formulated;

(b) if So, how many banks are 
working in Orissa State and their pro­
gress of work till July  ̂ 1981;

(c) whethep Government are aware 
that in Kalahandi District, Orissa, 
‘Gramin Banks’ appointment have 
not yet been finalised and their func­
tion is not upto the mark; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) The
programme of estabUshment of Re­
gional Rural Banks (Gramin Bante)




